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CEMQQEF§

tADMINIST?ATIUE TRIGUNAL HYRTRABAD BN

TH : HYDER
ﬂ | ~
CRIGINAL 35PLICATION no. 1225 gr 997,
e YhL___N_@;‘::S_m;;&E’SE._...-;;_,,m_;__* Y

Union of India, Repd, by.

Sty B Oy 0 g Mo - Cowon a6

ed to the Tribunal by
, ' has |
Shrimeomo(3 )

A v ' .
- _______é;ﬁi%fﬂd&ﬂff“‘ —-4\4——-Aduocata/pa?%y;iﬁ

Persan Under Sectipn 19 of the

Administratiue.Tribunal
Act.

1385 angd the same has been Scrutinised with refereng

e
w

to the- points mentioned in the check list in the light pf
the provisions in :ae sdministrative Tribumal (prccedure)
Rules 1957,

The applirg

tion is in ord.r and may be tisted for

Admission gn

- — e e Sty . . 1 R i — T e e e i o ey

o e

scrutiny Asst, DEPUTY REZISTRAR(JUDL)




11.

12,

13.

14,

15.

16.

17.

18,
19.

20,

A
Scrutiny As£§% g .

— 2* —_— ‘g‘}“m

Havs hsgiibl: coples of the zrmmexur- tuly attasted ¢
b.en ~iled. \(L7

Has the applicant exnausterd 21l availahle remidizs. ”U7
Haz the Index of documents ozen Filed and pagination ”07
tone pronzrly,

Has the'de:larg?iDD as Q‘fegulﬁad-by rtam Ho. 7 of 1%7
Form. ' T be=n made,

Hzve required number of snuglops. (Pile sixe) bearing $t%’
Full adresses of ths respondens hean filed

L3

(a) Whether. the rzliszg sought for, arise out of %&j

single casz of action. g

(6) UWnether any intorim relile is prayed far, /%
dc) In case an MA Por cononstiosn af delay in filed, - ‘

. 7@ it supported by an aPfidavit of the appligant. —

Whether this causz he hzared by singie Jench, AR—

Any other points, S

Rasult of the Sgrutiny with imitial of the scrutiny

cliark. /L% _ \*'\M-d\ 4 quM M
1 _ _

Segtion “fPficer,
Peputy Registrar.

Repistrar.

LI B ]
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nepaort in the Serdtiny af apslicsti.n,

Presented by S §¢A QW“* e .a¢! H.;-*resém:at-,icm..
. - ‘ . : B A ) | -
&9 ?’:)

Applicant(S) Y ' Khﬂ?fﬁv¢ﬁd“* 'ﬁ;x:w

- - 'ii . N )
Respondent (s ) M*‘d\m":! A,N? et e Qijm'wxﬁTAQQ-f/\ Wg
' ' ' ' LAQQJPCuJLkJQ &_Ez—awl
5f gr i e LT '
Baturs of grizncance oA (.l\ ()@A{Tl

AN

LB I BN B B Y

No. of Applicants \

<

Mo. of Resnondents..

CLASS IFTCAT I, |

Subjezg%qrﬁf4f%§€53.€a§‘ e partment Fl&M{LV&Oj?&?.L.Tﬁgj;

l-lc.u-'l_.¢¢.

Te  Is tne application in the proper Form, N
three coplste sets in papsr books form oy
in two compliations),
2. Uhether name descriptian and addressd of all the

i
| dartied bezen furnished in t-a cause title, T*ﬂ
‘ ‘ ’ V . . !
;' ‘ 3. (3) Has the arplication hien "ully sign=d amd*uari?iada‘T%f
i ' (b)Has the ‘copiss hbeen duly signad, ¢ ; ' ! YL4

L . ‘ L v ‘ E (
| {c) Have suPfiziznt numder 5f copies of the applichtion %v
! besn filed, . s
| : ‘ -
| 4.  Uhether all the TECisSary nartigs arz ims1=aded, A
3 . - Whethar Encl sh translation of docuaents in g langﬁége
| - r— o . .l - ;
; .uther than Engtish ar Hlmdl_beem Fiied, E ”@7
i 6. Is the applicatizn on :tiﬂes (See Szction 21). g ‘H%7

3 7. Has the Vakalatnama/Mena of ApierafiSe /autherisat jon Yy
i been filed,. a ;
| PR |
\
|

8.7 It the ‘applipation maintainability, o

, TA

| : (/s 2, 14, 18, or U/R. 8 Etc.,) }

o ' : o

i w i

| %« Is the application accompained I92/0G, for 3s.50/- U,

| - )

w . 18 Has the impuaned orde ‘s arigingl, duly attested_lagitable \(93
| copy been filed, : : |

|

i B.T.N
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' IN THE CENTRAL ADMINISTRATTVE TRTEBUNAL:
HYDERABAD BRNCH AT HYDERABAD

e

o.a.m.\fflis of 1997

fosr X (117

B etweg t

Y, Nageswara Ra®

Appljcent

m_,josm

ndents

Ana s
Union of India & 2 ethers ... Resp
CHRONOLOGICAL *LIST OF EVENTS
Date . Particulars l
19~4-1363 Applicant jeined service as T/S Sgr,éjng
Assistant 1:1 ’MS 'Y’ Division -
4—11-—1?80 ' Applicant was appeinted as Accountarut
P-11-1983. A plican’c was premeted as TBOP Accoun-
‘ tant (L3G)
1-10-1991 Applicant was pram@ted under BCR Scheme
as HhG-II '
1-8.1995 Applicant was appeinted and pested
AHRO A/cs, IMS, Vijayawada

Places V@M

Dated: &8 23—

™Y

SIGNATURE OF THE APPLTCANEL'S

y :%@m&? .. i ERaN “‘3‘ a et
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERAB

Betweens

AT HYDERABAD

Coa.Ng. V23X  of 1997

AL BENCH

dated 21-11-1996

Memo.No, J/Pay Fixatien of Reg-
pondent No, 3, dated 28-4-1997 cenvey-
ing Respondent Ng, 2 Memo Ng, AC/Pay
Fixatisn/RMS/T, dated 25-4-87

Meme of Distributien of werk spe-
cifying the duties of AHRO

Y, Nageswara Rag L e Applicant
Ana
Unien of India & 2 ethers ..: Respondents
JNDEX OF THE MATERTAL PAPERS
Annexure Description of the documents Page
relied upen. Np.
!
.. Mo 4
Memo.Ng. B-1/21 of Respendent =
No.3, dated 14/17-7-1395
Representatien of the applicant, & -9

l

Pl acer ’BM

Dated: <% A4

Y

SIGNATURE OF THE COUNSEL F(
THE APPLICANT

i
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD

BENCH AT HYDERABAD

APPLT CATION UNDER SEC. 19 OF ADMINTSTRATTVE

TRI BUNAL ACT, 1985

0.A.No. 29 S

Between:

Y, Nageswara Ras, 5/0 Mahankalajah,
aged abput 56 Yrs. AHRO Acceunts,

BMS Y'Y' Divisien, Vij ayawada,

R/o H.,Ne, 54-14/4-11, Srinjivasanagar
Bank Celeny, 4th Repad, Vijayawada-8

And

1., Unjen of India, rep. by its
Secretary & DG Pests,
Ministry ¢f Communicatiens,
Department ¢f Pests,

New Delhi « 110 001

2. Post Master General,
Vijayawada Regien,
Vijayawada - 520 002

3. Senjer S,upei:intendent.
RMS 'Y' Divisien,
Vijayawada = 520 001

address of the Applicant for )
service:s )

1. PART]CULARS QF THE ORDER AGAINST WHICH THIS APPL

1S_MADE:

Memo.Ne., AC/Pay Fixatien/RMS/l of Respondent Np
dated 25-4-1997 conveyed threggh Respsndent Ne.i’;

Memo.No. J/Pay Fixatian, dated 22-.4.1997 {(A-3) e S

1.1 SUBJECT IN BRIEF

Pay fixation under FR.22-1(a)l en assumptien of

of Higher Responsibilities,

2. JURISDJCTION OF THE TRIBUNAL
The applicant submits that the subject matter of

erder against wh-j_ch he wants redressal is withi .
T wiedci i d (Gn Dok Vo TR WA than dec iy u,( Adeorlins T

of 1997

B N T i R

jcant

pendents

B.S.A. SATYANARAYANA,

Advecate

H,No, 2.2.1121/:
New Nallakunta,
Hyderahad « 500

/B,
044

TCATION

i e”ﬂ“ﬁ/

2,

dutles

the

\_‘\

the

"-‘\"‘0 Ay g
Gntdo =
L T

2t AR, e i e e T U ot A g T A e Y

e ‘
ST A L A S
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‘ -}
B A INMITRT IO :h*.mfpu“wﬁqxlv¢»uir_kke, 5 hitan |
‘the limitation period prescribed in Section-—21 ofs !

(7 o A SRR A L et 5

the Administrative Tribunal Act, 1985, as the

[#1)

cause of action is recurring loss even to this d y as

’i

the pay of the app hcant is drawn less and the O.Al. is

being filed on the bas is of the impygned order,

!
1

dated 28-4-1297,

4. FACTS OF THE CASE: ‘The applicant submits thats

e

4,1 The applicant was appointed as Time Scale Serting (s

Assistant in RMS 'Y' Division, Vijayawada wdth effect
from 19-4-~1963, Onpass ing the examination, he was
appéinted as Accosntant (Time Scale) with effec%
from 4-11-1980., The applicant was promoted as |

Lower Selection Grade Sorting Asst. under Time S:Und

)

one promotion scheme with effect from 30-11-1983, and

his pay was fixed ynder FR.22{(C) onh the promotion and

he was promoted again as Higher Selection Grade+II

under BCR Scheme with effect from 1-10-1991 and |he was

‘performing the same duties as that of time scale Accayn-

tant until he was _;further posted as AHRO (A/c) FMS 'ty
divis iony\v‘ijayawad‘a v;ide Memo.No.ST.1/16—13. Ge:erl/RMS,
dated 11-ﬂ-i§9§ of Reépondent No, 2 conveyed b; Memo No.
B-1/21, dated 14/17-7-95 of Respondent No.3 (End[losed
"as A-1; page No.J} } and working as sucﬁ with éffect

from 1-8-1995,

4,2 But the pay of the applicant was not fixed unde: (PR.22(C)

S———al

f FR.22-1 {(a)l on his posting as AHRO A/cs even though he

assumed duties of Higher Resppnsibilities, and also even
. -
thouch FR,22-1{a)l envisages it as under:

"Notwithstanding any thing contained in these rilles ,

where a Governmentéservant holding a post in a srbstan-

_tive, temporary or {of:f:‘iciating capacity is prcmotéd or
appointed in a substantive, temporary or officigting capacitW




13 3 3

to anether pest carrying duties and respensie

bilities of_ greater impertance than these aéi:a_

ching te the pest held by him, his injtial piy
in the time scale #f the higher psst shall be
fixed at the stage next abheve the pay netienally
arrived at by increasing his pay in respect of

the lever pest by ene incramemt at the stagelat
X s ‘wcemeats
which such pay has accrued",

Thus he is deprived of ejqual pay fer equal work
which is vielative ef Artjcle-~39 and Arﬁicle-].'4

and 16 @f the Ceonstitutien of India,

4,3 Then the Applicant preferred a representatienite

fon)

the Respendent Ne.2 seeking the benefit of fixatien

of his pay under FR, 22=1(a)l and this extendihim

the benefit of the judgements of OA Nos, 481/92
and 1434/93 frem the date ¢f his appeintment &
2HRC A/cs ie, 1-8-1995 (Copy of representation|was
enclosed as A-2; page 1‘1@?‘? )

4,4 Then the Respendent Ne.2 dispesed eff the repi

I
sentation of the applicant vide his Memp Ne. AC

/
Pay fixation/RMS/1, dated 25-4-1997 which was

conveyed by Bespmndent Ngo.3 vide his Memm.Na.

J/Pay fixation, dated 28.4~1997 (copv enclesed|as

A-3; page No.lO) rejecting the claim of the app-

b

—

licant stating that "the benefit of fixatien ¢
pay camnet be extended te the abpve mentiened
efficial on the basis of Hen'ble CAT Judgement
as they are applicable te the efficials whe haye
filed the 0.A".

2

Frem the @bove, it may kindly be seen that the

) Respaf;dent No, 2 1s net denying the benefit of

\ - t“ﬁ”ﬂ’&%

Contd




g

i1—

4,5

Se

5.1

5.2

W

fixatien of pay, but in ether words advising the
applicant to get s similar grder from CAT for the
benefit of fixatien of Pay.

The actien ef respendents in denying the benefit
or pay fixation as per FR.22(1) (&) (1) en assum
ption sf duties of higher respbnsibjlities to thé
applicant is assfailable on maﬁy a ground te be
u:geﬁ during azg&m/ents including the following

grounds,

G.R QUHNDS The applicant submits that:

The Respendents ought to have passed a general

order granting the benefit 6f pay fixatien under
FR,22-1(a) te all ‘time scal e Acceuntants en assum
ptien of duties of Aime A/cs from the poats ef
TBGP/BCR HSG,IT Accauntanés, because.' the' duties
of AHROs 4nvolve higher responsibilities; than
that ef Acceuntants {(Copy ef Memprandum of distri
butian of work ef'AHRO aA/c of BMS 'Y' Divisien
was enclpsed as A-4; Page No. /] ) The need of

appreaching the Hen'ble Tribunal mjght have been

avepided if the respendents implemented the exjsting

Rules in its true spirit.

The action ef ti'ze respandents in denying the benefit

of pay fixatién under FR,22 1(&)1 te the applicant en

his pesting as AHRO would ameunt to hestile discr
—

A

L‘

minatien and therefere vislative of Articles 14 and

»
16 of the Censtitutien of Indja.

DETATLS_OF REMED]ES EXHAUSTED
The applicant submjtted a representatjen te the
Respendent No.2 on 21-11-1996 and thus he had

‘ W
g




Te

B.

. the respondents in denying the benefit of pay

[
"
un
-
L ]

avajled the remedy avajlable to him. Now he {s
left with no ether equally effjcacieus remedy

except spproaching this Hen'hle Tribunal.

BATTERS NOT PREVIOUSLY FILED OR PENDING WITH ANY

QOTHER COURT

The applicant further decl ares that he had net

previously filed any applicatien, writ petitisn,

or suit regarding the matter in respect ef which

this applicstien is made, before any other CQuJ

I

or autherity er any ether Bench ef this Tribunal

ner any such applicatien, W.P. or suit is pendﬂng

befere any of them,

RELTEF(S) SOUGHT

In view of the facts mentiened in para-4 and

grounds in para-> abeve, the applicant prays that

this Hen'ble Tribunal may be pléased to call fer

:ecerds,‘after perusal, declare the actieon of

fixation te the applicant under ?R.ZZ(I)(a)(l) ®

his prometien to the pest of AHRO A/cs, ®RMS 'Y

Divisien, Vijayawada with effect from 1-8-1895 as

jllegal, arbjtrary and wpile setting aside the

impugned order as contajned in Memo.No. AC/Pay

Fixation/RMS/1, dated 25-4.1997 ef Respendent Nag
conveyed by Respondent No.3 vide his Memg.No. J/

Pay fixation, dated 28-4-1997 and incensequence

direct the Regpondents ta fix the ;}f‘yh af the applicant

under FR,22(1) (a) (1) from the date of assumptjien

of Auties of AHRO, Vijavawada and pass such ethel

erder or orders, as deemed fit and preper, in

the circumstances of the case.

P—
=




11 6 &3

9, INTERIM ORDER TF ANY PRAYED FOR

s

As this 0.A, 1is covered by & catera of judgement
deljvered by the Hon'ble Tribunal en the same sub-
jects, the spplicant prays that the OA may be
erdered in faveur ef thé apPlicant at the admis-
sion stage jtself, and pass such other order or
orders, as deemed fit and proper, in the <frcum-

stanices of the case.

' 10, PART[CULARS OF THE J.P.0. FILED IN RESPECT OF

COURT_FEE 7
a Number & date of 1.P.0: K- 12 =29°) F€) 313’2’"4
b) Name of the Pgst Office,’) -
which ‘issued: ) &R ka&% ‘%
¢) Name of the Post Office ) 4/ —0\
at which payable: ) e An? (Lg > \ iiltemw“\

: WO
11i. LIST OF ENCLCSURES

a) Vakalat with I.P,0.:
b) OA with material papexs:

¢ 3 covers with acknewledgements

VER] FICATLON

T, Y. Nageswara Rae, S/¢0 Mahankal aish, aged aboult

56 years, &HRO a/cs RMS 'Y' Divisien, Vijayswada, R/Q
V4 jayawada, do hereby verify the centents of the OA frem
paras 1 to 11 and declare that the contents of the Oa
are true to the best of my knowledge Qnd belief and

alse on legal advice, I did not suppress any materjal
Fl ace: ‘

Dated: 3597 MAW/
M CSIGN& URE OF THE APPLICANT

STGNATURE OF THE COUNSEL
FOR THE APPLICANT

facts.
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o) o

Departmeﬁt of Post-India QQJP/
cff..e of the Sr.Superintendent, RMS Y.Dn.,Vijayawada~ 520001.
/ 4+

e Moo B2l L L Lo L. DEd_at Vijesl, | the_ 14,07.95.
!
in pursuance of the orders ceftained in Postmaster General,
vijayawada Lr.No. ST-I/16-13/Genl/RM3 dtd. 11.7.95, the following
pceting/ transfer in the Cadre of MRO (A/Cs) & rccounkants are
orcecred with effect from the deates specified ageinst.

Sri Y.Nageswara Rao HSG.II(BCR) Accountant, is posted as
MRO {Accounts) in the retirement Vacancy of Sri M.V.Prasadaw
Rao, whese retirement on superannuation is due on 31.7.95 A/N.

Sri D.L.Narayana HSG.II (BCR) SA is post@d in the post of
Accountant vice the resultant vacant post of Sri Y.Nageswara-
RBO, ACCtta “ioe.f- 01 C8.95. '

Necessary charge reports should be sent to all concerned,

A Copy of this memo_is issued togs

1 - 2) The officials through HRO Vijayawada.

| 3) The HRO 'Y' Dn.,Vijayawada-~ 520001.

4 - 5) The HRO(A/Cs) Y.Dn.,Vijgvawada- 520001 .
6) The SRM (Stg) vJa RMS,Vija~ 520001.

7} The Postmaster’ General, VJ& Legion, Vijgyawada.- 520002
w.r.t., his.letter referred to above.

8) The DA (P) Hyderabad- 500 001,
9 ~14) 21l SROs Y.Dn- for information.

15-;0)/11 ASEMs/IRMs Y.Dn. 21) File.
| T
(M. MNZGATHH ) - )
Sr.Superintendent,

nMS Y- Division,

e | Vijayawada=520 001.

A
Z

|

[ -

~—Y

)

| |
i ' I - : . :
AN .

C




-‘,A:“,':.‘.E.‘. O

Yol swara Rao, The Postmaszter General,
mbii UG XY Do, Vijavaw.da Reoion,

Fad, mquykwacq - 520 001, Vijavawada - 520 002,

Sub: Request for fixation of pay under F R 221 (ﬁ) {1}
(FR 22 C) con posting as AMRO - Reg.

I submit the following for favour of Conéideratiaﬁwg‘d
t..uurable orders. i
I am working as accountant with operative duties lﬁ ~
ioale of R5.240-480 with special pay of R.45/w in liue of hlghe;
twele of pay for Accountant post wee.f. 4<11.80. Wwhile workiné See
1 was promoted to LSG under TBOP Scheme wef 30-11-83 in the scale of o3
. 425.640 on completion of 16 yvears of service in my basic Cad#ra% ~
The said scale of . 425-640 revised to Ri. 1400 o 2300 wef 1-1-86.
Simile ~ly again I was promoted to HSG II W E F 1-10-91 under BIR
scheire in the scale of Rs.1600-2460 on cempletion of 26 years of
Lourvice os per the orders in vogue. On both the above promoti@ns;
I worked as accountant with opera—-ive duties as exists as on 4411-80

ie commencement of my working <s Accountant. }
While working as such I was appointed ag aHRC (Acc$unts)

w e £ 1«B-95 vide PMG VJa Lr.No. Stmlflﬁmi 3Cenl/RMS dated 11.74 .95

LunmunJcated in SSRM Y Dn., Vja, Memo No., Be ~1/21, dated 14/17 ? 95

in Head Record Office, Vja, which is a supervisory post, On my

posting as AHRO (A/Cs) my pay fixed at same stage without q1uLng

the benefit of fixation of pay under FR 22.1-{a) {1} (FR22C). jnv

the AHRO (a/Cs) post is a supervisory post carrying duties andlreom

ponsibilities of greater impertance than those attachad to thewpwst

held by me {Accountant BCR H3G IFF with operative Duties) myllnltﬁdl

pay on posting as AHRO (A/Cs) shall be fixed at the stage nextiabove
e

the lower poot by one increment at the stage at which such pay hdu.

CI—.‘

sccrued as per the provisions of FR 221 (n) (1) (rR 22C).

he pay notionally arrived at by increasing my pay in respasct of

Ag per the MDW of HRG (A/Cs) RMS Y Dn. Via , also the
AHRO (a/Us) will be mainly responsible for effective Jupervistn
of work raldtlng t0 entire Accounts Branch, and for this purposn
.Jgfwill Khﬂ supervise the work of accountants alvo along with nll
othe: 0A 5. ~ He is responsible for prompt rmpl;gyo to the COTMGprﬂ e
received from DVL Office/audit Vffice and he will sign the all' routine
correspanddnée to all offices except DVL Of fice/audit Uffice/Rggional
Office/Circle Office. He is responsible for the proper mainﬁénance
of service books and attest the entries ih service books, Leé&e

Accounts and Leave Eligibility certificates on the leave applications.
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£ R *
e will capgy out necessary ch

on the c1051ng balances
He will COPQtFr check all the blllr hefore presented fo
i i

ecks at the end of the each financial

h
retrenchment regist. S5 -«

of all (Advances)

yuar
r encaghment -”

every daye.

: !
above MDW 1t may kindly be seen that the AHRO ‘A/SEE ‘
of greater 1mportance. ‘
st does not carry any such
ly limitea j

1Y Aol ‘
R 22 1{a) (1)

| From the
uties and responsiblllties

POat is caq_ying a
than the accduntant post. The accountant po
Je o
erative duties on

"

but it carries Op
r fixation of pay under P

Eigﬁgg;;esponsibllitles.
Hence JI-’am entltled fo

to his seat.i

(FR—ZZ—C).
s to bring to your kxind notice that wﬁén o

Incidentally it i

such henefit to one AHRO (A/cs) RMS and t&o:
The CAT Hyd. Bench allowed benefit of flx;tlon
y (1Y (F .22-C) in those cases vide OA No.481/92 i

the Depértment deprived
ABM (A/cs) Post of fice,

of pay under FR-22-1 (a 4
E..dated 24&2»95 and OA No. 1434/9%Arespé;t1vely. Photostat copies of
the above two judgements 3re submltted herewith for fevour of perusal.

' I

I humbly request that my ‘Gase may

In view of the foregoing
orders for flxatxon of

y be considered favourably and issye

xkndl

|
pay, under FR-ZZ 1 (a) (1) (FR-22-C) wef 1.8.95 as. |AHRO a/cs for which
act of kindness I shall be ever grateful to you sir, i

. ; f” N Thanking you sir,

i

Yours faltnfukli. i
[
|

l ,
3|
!" .'. W
SRR A
' (Y. NAGESWARA RAq)g.

1‘_ R ; I : | - -
: _! ' .. AHRO,RMS ¥ D}VL
HRO, Vi]ayawada.
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J & ...0NRUM OF DISTRIBUTION OF WORK OF ASSTT. HEAD RECORD OFSICER (A/C)
RMS Y-DIVISION - VIJAYAWADA-520 001

/

“He will be mainly r@sponsible for the effective supervision
Gz tha work relating to Part-I Establishment. For this purpose,
.. will supervise the work of Accountants No. (2) and (3) .nd
C.As.1,2,3,4,5 and 10. He will give necessary instructions and
o iidance to them and ensure th.t the work entrusted to them 1s pro-
rerly discharged, strictly in accordance with the Rules and that
the prescribed statements are submitted promptly. He will he
responsible for prompt replies to the correspondence received frem
the Divisional Office/Audit Office relating to Part-1 Egta-
hlishment. He will sign the routine correspondence to all offices
except to the Divisional Office/Audit Office and Regional Office/
©.0. which should be routeq through the Head Record Officer.

2) He will suggest to the HRO regarding any special arrange-
ments t¢ be made in the interest of expeditious disposal of work,
@specially in connection with revision of Pay Scales, d#awal of
arrears of DA, Pay & Allowances, Bonus etc.,

3) He will be respeonsible for the proper maintenance of service
books of Part-I Establishment. He will attest the entries in the

service books, leave accounts, and leave eligibility certificates
on thé& leave applications. '

@ ) He will ensure that nominationg, declarations etc., pertain- .
ing to Part-l Establishment are obtained, scrutinized and entered
in the relevant registers/service Books and forwarded. to the : :
Divisional Office, where necessary for countersignature or for . :
safe custody. '
) He will carryout necessary checks at the end of each financial
vear on the clcsing of balance of all Retrenchment Registers of
Fart-I establishment and initial them in token of having carried
cut the checks. He will pay special attention to authenticate the
«r."ries made in the LTC Register reliting to Part-I establishment,

£) He will receive all the papers/correspondence from HRO
ncluding those from Divisional Office. He will pass on such dak
.0 AMRC~II also for perusal ang handling over to the concerned 0.A.
-0r entry and final distribution. -

7)) He will supervise the prescribed priority Register of DTA
11ls recelved and ensure that the bills are subritted to Divi- -
%F sional office, strictly in order = of receipt of the bills in the
AcCounts Branch, He will also counter check the OTA bills of SRO

Cngole, Khammam, Guntur and SRO Chirala before submission to
Divisional Office, o i

£) He will attend to any other work entrusted to him by the H.R.,O




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERAEAD BENCH -

AT HYDERABAD
ok

C.A.1225/97. | Dt, of Decisjon : ;7:03 97,

Y.Nageswara Rao .. Applicant.

Vs

1, The Union of India, rep.by
its Secretary & DG Posts,
Min. of Communications, -
Pept. of Posts,New Delhi-l.

2; The Postmaster General,
Vijayawada Region,
Vijayawada - 520 002,

3. The Sr,Superintendent,
RMS'Y' Division, ) _ 1
Vijayawada~-520 001. _ .. Respondents.

Counsel for the applicant Mr. B.S.A.Satyanarayana

Counsel for the respondenfs Mr.J.R.Gopala Rao,Addl.CGSC,

CORAM: - ' ;

THE HCN'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.) |
THE HON'BLE SHRI B.S.JAI PARAMESHWAR : MEMBER (&UDL.)

LA & 8

CRDER

ORAL CRDER (PER HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)

Heard Mr.B.S.A.Satyanarayana, learned counsel for the

applicant and Mp §.R.Gorals Rao,learned counsel for the fespondents

2. The applicant in‘this OA was promoted as quer éelection
Grade Sorting Assistant w.e.f., 30-11-83 under Time Bouné Cne
Promotion gcheme. He was posted as AHRO in the sgme scalo of pay
in RMS'Y' Division, Vijayawada vide letter No.B-1/21 daﬁed 18/17-7-
(Anrexure-4). He §e working in that Capacity w.e,f,, 48*95. The
applicant submits that hi$ pay on his posting as AHRO'sgquld be
fixed under FR,22(1){a) (1) XFR.22(C) % from the date of gaking over

the charge of AHRO i.e., from 1-8-95 and fixation of his pay in the




-
came stage as he was drawiég earlier while working as Lower
Selection Grade Sorting Assistant 1s irregular. To that%
the applicant filed rgpresgntation dated 21=-11-96 (Anneere-z)
and that represéntation was rejected by the oréer No.J/Pay fixation

dated 28-04-97 (Annexure-3),

3. This CA is filed for setting aside the impugned order
No.J/Pay Fixation dated 28-04-97 (Annexure-3) and for s consequenti
direction to the respondents to fix his pay when promoted as AHRO

under FR.22(1)(a) (1) IFR,ZZ(C)I and payment of arrears on‘that basi

&, The present application is‘similar to the 0A,1219/97 which
was disposed of today. For the reasons stated therein this OA is
alsco disposed of as under:i-

The pay of the applicant should be notionally fixed under
FR.22(1) (@) (1) XFR.22(c)X from 1-8-95 when he was posted as AHRO.
Cn that basis his pay one year prior to filing of this OA has to

be decided . The applicant is entitled for the pay on that basis

from B8-9-96 i.e., one year earlier to filing of this OA' (This OA

was filed on 8-9-97)., Arresrs on that basis should be paid tc him,

§., . The OA is ordered accordingly at the admission stage

itself., No costs.

B.S.JAI PARAMESHWAR) (R, RANGARAJAN)
1T7MEMBER(JUDL.)' MEMBE R (ADMN, }
Q. , SN

N
Dated : The 17th_Sept. 1987, ; _j
Iillys
fobs ..,

spr | - D)

TpIctsted In the Open Court)




I P
Copy to:
1+ The Secrstary and DG Posts, Min.of Communications,

Dept. of Posts, New Delhi.

2. The Post Master Gensral, Vijayawada Regqion,
Vijayawada,

3. The Senior Superintendsnt, RMS'Y' Division,
Vijayawada,

Cfﬁf/dhe copy to Mr,B.S.A.Satyanarayana,Advocate,CAT,Hyderaba

&, One copy to Mr.J.R.Gopal Rao,Adddb.C3SC, AT,Hyderabad.
6. One copy to D.R(A),CAT,Hyderabad.,

7. One duplicate copy.
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